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DIRECTORATE OF ECONOMICS AND STATISTICS
AND
OFFICE OF THE CHIEF REGISTRAR (BIRTHS AND DEATHS)
NOTIFICATIONS
Delhi, the 25th July, 2014
No. F. 13(3)/VS/DES/2014/7596-7637.—In exercise of the powers conferred under Section 10 of the
Registration of Births and Deaths Act, 1969 and in pursuance of order dated 20.09.2010 passed by the Hon’bie Supreme
Court of India, in W.P. (C) No. 37/2009, the Lieutenant Governor of National Capital Territory of Delhi is pleased to

notify the following classes of persons as notifiers/informants for Registration of Births and Deaths:

Accredited Social Health Activist (ASHAs), Auxiliary Nursing Midwives (ANM), Dais, Anganwari Workers,

Head Masters of Government Schools, Caretaker/Incharge of Creamation Grounds/Burial Grounds.
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// No. F. 13(1)/VS/DES/2006/7638-69.—In exercise of the powers conferred by sub-section (1) of section 30 read
\ %y with clause (f) of sub-section (1) of section (2) of the Registration of Births and Deaths Act, 1969 (18 of 1969), the
Lieutenant Governor of the National Capital Territory of Delhi, with the approval of the Central Government, hereby
makes the following rules to further amend the Delhi Registration of Births and Deaths Rules, 1999, namely:—
1. Short titles, extent and commencement.—(1)These rules may be called the Delhi Registration of Births and Deaths
(Amendment) Rules, 2014,
(2) They shall come into force with immediate effect.
2 Amendment of Form No. 2 (relating to Death Report) under rule 5 :— In the Delhi Registration of Births and
Deaths Rules, 1999 (hereinafter referred to as the “Principal Rules”) for the Form No. 2 appended to the Rules, the

following shall be substituted, namely:—
‘Fomm-No—2"
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Amendinent of Form No. 6 (relating to Death Certificate) under rule 8 - In the Principal Rules, for the Form
No. 6 appended to the rules, the following shall be substituted, namely:—

“ Form No.6”

L3 [ T— ) FORM
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI

State Natne of local body issuing certificate

Govt./

Local

Body
Emblem

DEATH CERTIFICATE

(Issued uhder Section 12/17 of the Registration of Births and Deaths Act, 1969 and Rule 8/13 of the Delhi Registration
of Births and Deaths Rules, 1999.
This is to certify that the following information has been taken from the original record of birth which is the register

for (local area/local body) wosennene.. Of tahsil/block | Y . |
District .. of Statermon temtory .....................................

Name; ..o mSex ..

Date of Death....cooveververnenennnnns a’PIace of Death ............................

Name of Mother ..

Name of Father ..o

Name of Husband/Wife...........oooviee i

Address of deceased at the time of death : Permanent address of the deceased:
Regfsu'ation NO frvvevrvnnnr Date of Registration..........o.... : o -

Remarks (if any).... »

Date of issue:............. Signature of the issuing authority............

Address of the issuing authority............

Seal
Ensure registration of every birth and death.”

By Order and in the Name of the Lt. Governor of the
National Capital Territory of Delhi,

Dr. MM.KUTTY, Pr. Secy. (Plg.)
YA FoureT famr
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# frfefa afimal o1 IR Sen 95 & U8 | 98y 0T Y £
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DEPARTMENT OF SOCIAL WELFARE
(SOCIAL SECURITY BRANCH)
NOTIFICATION
Delhi, the 25th July, 2014

No. F. 30(70)/MTC/DD(SS)/DSW/2009-10/pt. file-11/7486-7545.— In exercise of the powers conferred by
sub-clause (1) of Section 7 and sub-clause (1) of Section 15 respectively of the Maintenance and Welfare of the Parents
and Senior citizens Act 2007, and Rule 3 of the Delhi Maintenance and Welfare of the Parents and Senior citizens
(Amendment) Rules (2010), the Lt. Governor of the National Capital Territory of Delhi in addition to the Non Official
members of Maintenance Tribunals notified vide earlier notification No.F.30(70)/ MTC/DD(SS)/DSW/2009-10/Pt.
file/14710-14741 dated 19/12/13 is pleased to select the following persons to the post of Non Official Members of
Maintenance Tribunals & Appellate Tribunals for the National Capital Territory of Delhi to exercise the powers and
discharge the functions conferred on such Maintenance Tribunals in relation to the Parents and Senior Citizens under the

Act.

Maintenance Tribunal

Sl
N°|

Name and Address Non-Official Member

Ms. Jayanti Hota, Non-Official member
51,Chhota Singh Block,

Asiad Village Complex,

Khel Gaon, August Kranti Marg,

New Delhi-49

Smt. Vandana Sharma, Non-Official member
A-202, Gali No. 5,

West Vinod Nagar,

Delhi-92.

Ms, Meenu Arora, Non-Official member
Flat No. 2335, Plot No. 35,

Jai Apartment Sec- 9,

Rohini, Delhi-110085

Smt, Mamta Saha, Non-Official member
2-C, Ram Nagar Extn. , Gali No.3,

(Behind Laxmi Narayan

Mandir Ram Nagar) Delhi

Mrs. Rachna Gupta, Non-Official member
A-6/115, Sector-17,
Rohini , Delhi-85

Dr. Sudha Jain, Non-Official member
50, Arjun Nagar (8-5),
Safdarjung Enclave, New Delhi-29

Smt. Lalita Sharma, Non-Official member
B-635, MIG Flats,

East of Loni Road,

Delhi-93

Sh. Masoor Uthasan Siddiqi, Non-Official member
242, Kucha Mir, Ashigq,
Chawri Bazar, Delhi-06

Dr. Akhilesh Kumar Jain, Non-Official member
50, Arjun Nagar (8-5),

Safdarjung Enclave,

New Delhi-29

10

Mrs. Dabakie Rani Sharma, Non-Official member
H-60, Gali No. 7, New Mahavir
Nagar, New Delhi-18

Following 03 candidates have been kept ina panel for Maintenance
Tribunal which shall be valid for a period of one year from the date of
r Notification:—

11

Smt. Suman Mishrai, o Non-Official member
D- 268, Gali No. 10,
Laxmi Nagar, Delhi-92
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12. Dr. Rajeshwari Mishra, Non-Official member
H-474, Sri Niwas Puri,
New Delhi-110065

13. | Sh. Rajender, Non-Official member
B-3/70, Yamuns Vikar,
Delhi-53

SIL

No. Appellate Tribunal

L) ] Mrs, Rekha Khandelwal, Non-Official member
B-100,Malviya Nagar,
New Dethi-17

The Maintenance Tribunals shall function from the Office premises of the ADMSs of the respective Districts
and Appellate Tribunal shall function from the office premises of the Dy. Commissioner, Revenue Deptt. The tenure of
the above said non-official Members shall be for a period of three years or upto the age of 65 years whichever is earlier.

By Order and in the Name of

the Lt. Governor of the

National Capital Territory of Delhi,

GARIMA GUPTA, Director, Social Welfare

Printed by the Manager, Governmient of India Press, Ring Road, Mayapuri, New Delhi- 110064

and Published by the Controller of Publications, Delhi-1100354.






